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open Court.

CENTRAL ADMINISTRATIVE 'lRmUNAL. ALLAHABAD BENCH.
ALLAHABAD •.....

original Application NO. 1Q12 of 2002.
this the 13th day of September'2002.
HON'BLE MAJ GEN K.K. SRIVASTAVA. MEMBER(A)
HON'BLE MR. A.K. BHATNAGAR.MEMBER(J)

BJ.jayBahadur Yadav. s/o Ganga. R/O Naibazar. P.O.

Naibazar. District Chandauli.
Applicant.

By Advocate: sri S.K. oey.
Versus.

1. union of India through the General Manager.
E.Rly; calcutta.

2. The Divisional Railway Manager. E. R1Y1
MUghalsarai.

3. The Divisional Mechanical Engineer (p). E. R1Y1
...~

Mugalsarai.
4. The Asstt. Mechancial Engineer (P). E. RlYI

Mughalsarai.

Respondents.
By Advocate s sri K.P. Singh.

o R D E' R (~AL)

BY HON'BLE MAJ GEN K.K. SRIVASTAVA. MEMBER(A)

In this O.A. filed under Section 19 of the
Administrative Tribunals Act. 1985. the applicant has
prayed that the impugned removal order dated 17.2.1989.
appellate order dated 28.7.1989 and revisional order
dated 28.8.1989 be quaShed with all consequential
benefits.

2. The facts of the case. in brief. are that
the applicant joined Railway on 2.7.1980. It is stated

l that ~s father '.:was ill and he expired on 17.1.19890

BeingL ~cked due to the death of his father. the applicant
L ~became mentally im-balancer and did not report for

L



duty. DUringhis !..absence. a major penalty chargesheet
~ Lwas issued. enqu.1.rywas conducted ex-pcfte and the

. ~

penalty of removal was passed on 17.2.1989. The applicant~...tfil~ an appeal against the punishment order to

the next higher authority i.e. D.M.E.(P). E. Railway.

MUgalsarai. which was rejected vide order dated

28.7.1989. The applicant. thereafter, filed revision

before the D.R.M•• E. Railway. MUgalsarai and the same

was also rejected vide order dated 28.8.1989.

3. sri S.K. Dey. learned counsel for the applicant

submitted that since the applicant had becamementally
~ ~ ~

im-balance[due to the shock caused to the death of
"~ ~IAN--

his fath~ r .t~ applicant was not in~~.. He~

became~t and is fit to resume his duty as would

be seen from the certificate given by the GramPradhan.

Grampanchayat - Mahesuha.Sakaldiha. District

Chandauli (Annexure-6to the O.A. ).'lbe learned counsel
~ ~

for the applicant ftaB. further submitted that the

applicant is a poor person and his case deserves to be

considered on~~ta~an,grO~nds.~

4. sri VinodKumarholding brief of sri K.P. Singh.

learned counsel for the respondents has subni tted

that the present application is highly barred by time

and the apPl1f~~ not even submitted any proof

of his mental~ by an authorised medical

practiconer.

s. wehave perused the record and have considered

the submissions of the counsel for the parties.

'lbe applicant is aS1itating the issue after more than
k ~l>-

13 years. tt••• eiese. ~e OoA. is grossly time-barred

and 1s aCCO~91Y d1sm1ased.NO costs. ~\\ \""

MEMBER(J) ~~
GIRISH/-


